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of it should also come under the
purview of the deterent punishment.

SHRI AJIT PANIJA:"Sir, it is not
only the cultivation part of it, but
whatever could be perceived in regard
to the narcotic drugs has been taken up.

THE VICE-CHAIRMAN
(SHRI H. HANUMANTHAPPA): If
anything is left, then you will have the
benefit of this discussion.

The question is:
"That the Bill be passed." The
motion was adopted.

AUROVILLE FUNDATION BILL,
1988

THE VICE-CHAIRMAN
(SHRIH. HANUMANTHAPPA):
Now. we shall take up the Auroville ,
Foundation Bill, 1988. Mr. Minister

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
P. SHIV SHANKER) : Sir I rise to
move:

That the Bill to provide for the
acquisition and transfer of the
undertakings of Auroville and to vest
such undertakings 'in a foundation
established for the purpose with a
view to making long-term
arrangements for  the better
management and further development
of auroville in accordance with its
original charter and for matters
connected therewith or incidental
thereto be taken into consideration.

Sir, before the House begins
discussion on the Bill, I think it would
be useful if the background o f theis
Bill is briefly explained.

The international cultural township
known as 'Auroville" was set up in
1968 on the basis of a Charter
proclaimed by the Mother, where
people of different countries could live
together in harmony and in one
community, who were expected to
engage in cultural, education, scientific
and other pursuits, aiming at human
unity.
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At the initiative of the Government
of India, UNIESCO passed Resolutions
in 1966, 1968, 1970 and 1983
commending Auroville to those
interested in UNESCO's ideals. They
underlined the importance  that
Auroville had begun to receive at the
international level.

Funds for the development of
Auroville were received from different
organisations in and outside India as
also from the grants received from the
Central and State  Governments
Auroville was making a reasonable
progress. However, serious problems
arose after the Mother left her body in
1973. In order to create Riecessary
conditions in which smooth
development of Auroville could be
ensured, the Central Government was
foced to take over temporarily the
management of Auroville from Sri
Aurobindo Society and others under the
Auroville (Emergency Provisions)
Act, 1980.

Initially, this Act was valid for five
years, but it had to be extended further
in 1985 and 1987 as the efforts made to
arrive at a solution in consultation with
the residents of Auroville and Sri
Aurobindo Society to provide for the
permanent management of Auroville
had not succeeded. Efforts were,
however, continued and a broad
consensus has now emerged that it
would be in the interest of further
development of Auroville to establish a
body corporate called the Auroville
Foundation.

It m3y be mentioned that during
the last 8 years since the take over
of management of Auroville, Auro
ville has developed, and the residents
of Auroville h?.ve taken a number of
initiatives in various fields, "mcludmg
water  afforestation, soil  conser
vation, agriculture, integrated
rural development, education?!
research, scientific research, cottage
industries and computer technology.
The residents of Auroville have
also developed a self organising sys
tem. AU this needs to be encour?ged
and consolidated.



329 Auroville Foundation

The Bill which is before us has
certain special features. In the first
place, the Bill seeks to acquire all
properties relatable to Auroville wh
ich are currently owned bye sveral
societies, trusts and other bodies.
These were created by Sri
Aurobindo Society an other bodies
founded by the residents of Auroville
substantially with the aid of donations
received from different oranisations and
individuals in and outside India
including Central and State Govern-
ments, for purposes and activities of
Auroville, which under the proposed
legislation, will become the
responsibility of the Auroville Foun-
dation. The Government, therefore
proposes to acquire these asset, without
payment of any compensation and vest
them in the proposed Auroville
Foundation whose primary objective
shall be to encourage and promote
ideals and programme envisaged in the
Charter ol" Auroville

In the second.place, there shall be
an International Advisory Council to
advise the Central Government and the
Governing Board of the Foundation on
matters concerning development and
management of Auroville. The existing
Auroville Act has also the provision for
the International Advisory Council.
This International Advisory Council
has played an important role in guiding
the activities of Auroville throughout
the last 8 years. The Council met every
year and reviewed . thd progress of
Auroville and made suitable
recommendations tq all concerned.
Considering that Auroville aims at
international collaboration and human
unity, it is appropriate the Auroville
Foundation should have a high level
international Advisory Council.

As far as the day-to-day activities
are concerned, they will be looked after
by the residents through appropriate
autonomous arrangements, which will
include Resident's Assembly and its
working ~ Committee. The  idea
underlying this airange-
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ment is that the residents of Auroville
should have autonomy so that acti-
vities of Auroville can grow under an
atmosphere conducive to harmonious
growth.

In the third place, the Bill envisages that
the management of the Foundation will
vest in S Governing Board, as constituted
by the Government from time to time. In
order to avoid all controvercies getting
perpetuated in the Governing Board, the
Goernment has decided in ' principle that
none of the existing societies or ttusts
will have a right of representation of the
Governing Board. All nominations- to
this body will, therefore, be on individual
basis.

The powers and the functions of the
Governing Boaul and the Residents'
Assembly are so envisaged that the
governing body would be able to
ensure that Auroville actually gets the
kind of management which is
appropriate to the ideals of Auroville.
The Governing Board aiso will be able
to provide an impartial assessment of
the progress of Auroville, not only for
the benefit of those engaged in the
development of Auroville, but also to
the Parliament and the public at
la.rge.

Auroville is to be looked upon as a
vision which has a great potentiality ,
and thi s can be of tremend ous service
to our country and the world at large.

The mother had declared that
"Auroville wants to be the. bridge
between the past and the future."
"Taking advantage of all discoveries
from without and from within,
Auroville will boldly spring toward
future realisations." The aim of
Auroville is to discover a new life,
deeper and more complete, and to show
the world that tomorrow will be better
than today, In such
anendeavour,diffculties are naturally to
be expected. But the Government is
determined to help the process of
development of Auroville in such a
way that the aims and the goals of
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Auroville could be realised by all those
who wish to be engaged in these
materials and spiritual researches. It is
Sri Aurobindo and the Mother who
provide the vision for Auroville and thi
proposed Found?tion is intended to
provide the infrastructure for realisation
of such a lofty endeavour. The way is
very long and difficult but it is hoped
that this Bill which aims at the
establishment of Auroville Foundation
will be seen as an appropriate
instrument for the reaslisation of the
ideals of Auroville. It is in this larger
context, I shall appeal to the Hon'ble
Members of the House that the
Auroville Foundation Bill should be
considered and discussed.

The question was  proposed.

DR. (SHRIMATI) NAJMA
HEPTULLA (Mabharashtra): Thank you
very much, Sir. When J stand here to
speak in support of the Auroville
Foundation Bill, 1 would like to say
that, as the hon. Minister has stated, the
way is long and difficult but the
Governrnent has taken appropriate
measures in the past and 1 am quite sure
that in future also the Government of
India will take all precautions to see that
this great institution of our country
should be furthered in its ideals for
which it was established.

Sir, the middle of the I19(h marks the
beginning of the period'" of Indian
renaissance. The period begins about J
800 when a v of great personalities like
Raja Ram Mohan Roy, Dayanand
Saraswati and Shri Aurobindo arose
who filled India with a new breath and
sowed the seeds of not only a new
spiritual awakening but also of social
and political awakening. It was at this
time that the luminous writings of Shri
Aurobindo lighted the path of many in
Tndia and abroad. The ideals of one
humanity,
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of oneness in diversity gave a new
dimension to synthesis of east and west
and that of the spiritual being. 1 would
like to quote here from the writings of
Sri Aurobindo "At present mankind is
undergoing an evolutionary crisis in
which is concealed a choice of its
destiny for a stage has been reached in
which the human mind has achieved
certain directions an enormous develop-
ment, while in others it stands arrested
and bewildered and can no longer find
its way. A total spiritual direction given
to the whole life and the whole nature
can alone lift humanity beyond itself.
What is necessary is that there should be
a turn in humanity, felt by some of our
many, towards the vision of this change,
a feeling of its imperative need, the
sense of its possibility will make it
possible in themselves and to find the
way. The trend is not absent and is
much increased with the tension of the
crisis in human world destiny."

Sir, it was at that time that his
teachings attracted many a people from
India and abroad, and a young lady, a
French lady from Paris called Mina
Alphanso came to India in 1914, to
Aurobindo, and made India her home.
She realised the -dream of Aurobindo in
the form of the foundation of Auroville. I
would like to quote from the Mother

"There is an ascending evolution
in nature which goes from the stone
to the plant, from the plant to the
animal, from the animal to man.

Because man is,

for the moment, the last rung at
the summit of the ascending
evolution,

he considers himself as the final
stage in this ascension and
believes there can be nothing on
earth superior to him.

In that he is mistaken.
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In his physical nature he is yet
almost wholly an animal, a thinking
and speaking animal, but still an
animal in his material habits and
instincts.

Undoubtedly nature can not be
satisfied with such animperfect re-
sult; she endeavours to bring out a
being who will be to man what man
is to the animal, a being who will
remain a man in its external form,
and yet whose consciousness will
rise far above the mental..."

With these ideas, this great lady who
made India her home, found Auroville
on 28th February, 1968. As long as The
Mother was alive, everthing was running
smoothly. But as all human beings have
to leave this world, she left this world on
17th November, 1973, and then a
number of troubles started. Soon after
that, immediate attempts were made to
establish  proprietory  rights  over
Auroville by the management of Sri
Aurobindo Society. Jn 1974-75, attempts
at finding a  solution did not succeed
because of intransigence of Society's
management, In 1980, there was an
Ordinance promulgated for  temporary
takeover  of the management of
Auroville for five years. This was in
November, 1980. Again in December,
1980—I am trying to give these dates
to show what was done during this period
about which the hon. Minister mentioned
that the road is difficult; but the road
has been difficult in the past also—the
Ordinance was replaced by an Act of
Parliament. In 1982 November, the
Supreme Court gave a judgment
upholding the validity of the Act,
because it was challenged in the
Supreme Court by Sri Aurobindo
Society. Jn August 1985, an amendment
Bill was introduced before Parliament for
extension of the operation of the
Auroville Act for a further period of two
years, up to November, 1987. On
28th October, 1987, there was promul-
gation of an amendment Ordinance
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to extend the validity of the Aurovill Act
for one year. In November 1987, an
amendment Bill was passed to replace
the Ordinance of 28th October, 1987.
Again in February, 1988, a meeting in
Auroville of the various branches of
Auroville International took place. And
today before us is the Auroville
Foundation Bill which our Minister has
placed before us to discuss.

Sir, I would also like to quote here
from the Charier of Auroville :

"1. Auroville belongs to nobody in
particular.  Auroville belongs to
humanity as a whole. But to live in
Auroville one must be a willing
servivor of the Divine Consctou s-ness.

2. Auroville will be the place of an
unending education, of constant
progress and a youth that never ages.

3. Auroville wants to be the bridge
between the past and the future.
Taking advantage of all discoveries
from without and from within,
Auroville will boldly spring towards
future realisation.

4. Auroville will be a site of
material and spiritual researches for a
living embodiment of an actual Human
Unity."

Sir, I would like to put before the
House the developments which took
place after the Government took over.
Sir, how much time I have ?

Ten minutes ?

5.00 p.M.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : Tea minutes
over. You have five more minutes.
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SHRI MIRZA IRSHADBAIG
(Gujarat) : No concession for a lady
Member ?

DR. (SHRIMATI) NAIMA
HEPTULLA : I can take the time of the
Opposition.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): No.
The Opposition will come back at 6
p.m. We have to complete it before that.

DR. (SHRIMATI) NAIMA '
HEPTULLA : Sir, I would like to mention
about the developmental activities
started after the Government took over the
management of .Auroville and .the
passing of the Bill. Afforestation work
on all land of Auroville. More than one
million . trees were planted.
Development of farms, orchards and
dairies. Development of many units of pro-
duction from handicrafts to computers.
Employment given to about 1500
workers from surrounding  villages in
October, 1987. More than two-third
construction of Matri-mandir
completed. Facilities in Bharat Niwas
improved and used a full -capacity.
Creation of Sri Aurobindo International
Institute for Educational Research
which  was established in 1984. Several
educational facilities  built between
1984 and 1988 Development
of more than 20 educational experi-
mental  units. Research in  various
aspects of value-oriented education.
Several seminars plus follow-up
through research papers. There has been
publication of a number of books. I have
with me some of these books. For
example, The Spirit of Indian Culture',
'The Aim of Life'. There is a new
publication which is going to come titled
'The good teacher and the good pupil'.
These are some of the many publications
brought out during this period.

Sir, there are many more activities like
co-ordination and development of
village  development ' activities.
.Creation of a centre of scientific
research for research in alternate sources
of energy. Creation of the

Auroville Press. Organisation of a.
national seminar on youth and human
unity of which there is a comprehensive
report which points out as to how the
UNESCO and other bodies have
appreciated the work done by the
Aurobindo Society.

Sir, since I do not have much time, I
would only like to say that considering
the good work done by the Mother,
considering the good work which has
been carried out by the people who have
devoted themselves, regardless of caste,
creed religion, language, colour,
nationality, who have come from fat and
near and who haye made India and
Auroville their home, Government
should make this institution an insti-
tution of national importance.

In India, there have been four stages
of  synthesis. The Vedas, the
Upanishads, the Gita and the Tan-trik.
Now, wc are passing through the fifth
stage. In these days of materialism, let
us help to build such institutions like
Auroville where  spirituality  and
humanity is above all and where people,
from far and near come, of diverse
religions, languages, castes, colour and
creed. Let this institution be a beacon
light for one and all to achieve divine
consciousness for spiritual research and
for a living embodiment of actual
human unity. I recommend that this
institution be made an institution of
national importance like Visva Bharati,
Asiatic Society etc.

Sir, I have also given notice of an,
amendment seeking to add at page 2 .
after line 16, the following : 'Whereas
the objects of Auroville are such as to
make it one of national importance, it is
hereby declared that Auroville is an
institution of national importance'.

Thank you.
SHRI V. NARAYANASAMY
(Pondicherry) : Mr. Vice-

Chairman, Sir, I rise to support the
Auroville Foundation Bill. This Bill is
long-awaited by the Members ,. the
House as well as Auroville.
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Sir, as you know, the concept of
Auroville was the vision of Shri
Aurobindo, the devine personality of the
world, and the Mother who is regarded
as the goddess of the world. Auroville is
to have persons of eminence from
various walks of life, who have the
background of spiritual aspirations in
their life, to come there, to settle there.
Among those persons who are living
there, there are no differences. The goal
that was set by the Mother is explained
in a few lines which the hon. lady
Member has already pointed out. The
first four lines, I feel, are more
meaningful and philosophical. They are :
Auroville belongs to nobody in
particular;  Auroville  belongs to
humanity as a whole, but to live in
Auroville one must be a willing ser-
vivor of the divine consciousness. These
four lines give complete picture of the
purpose for which the Auroville was
created.

Unfortunately, of late some deve-
lopments have taken place. Some
misunderstandings have arisen between
the persons who are living in the
Auroville and who are there in the
Aurobindo Society. The activities of the
Auroville were at a standstill for a few
years. Therefore, our late Prime Minster,
Shrimati Indira Gandhi, took the
initiative. She felt that the Auroville
which was started with a divihe purpose,
should continue its activities. She took
personal interest in the matter and the
Auroville Foundation Bill - is before the
Parliament. The undertakings of the
Auroville were taken over by the Central
Government for the purpose of managing
their affairs, without touching the purpose
for which they were created. The people
who were living in Auroville became
very happy when they found that our
beloved hon. Prime Minister, late
Shrimati Indira Gandhi, had taken interest
in a place which was in the utmost corner
of South, which is of international
importance. Then the affairs were
managed and now the concept has
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come by way of the Bill before this
House.

As a person coming from that area I
visited Auroville personally several
times. If you see the Maitrl Mandir
there, you would like to stay there for
twenty four hours all the day because of
its devine design in which it has been
constructed. I find that three-fourth of
the construction of the Maitri Mandir is
over. The Aurovillians are trying hard to
fulfil the aspirations of the Mother.
Then there is the Bharat Niwas.
Construction is going on there. I went
there. 1 visited the cottage industries
which are there in that area. 1 find, the
persons who are living there are living
like brothers and sisters. They have
come there from about 50 countries and
those people have no differences among
themselves. They treat every person
there as equal and they have to do
service to God. That feeling is there
with them. I went through the Bill. The
Government has considered the spirit of
divine purpose for which it was created.
I congratulate the hon. Minister who has
taken the task of keeping the
compromise between those forces which
were trying to scuttle the purpose of this
divine aspect. The persons who have to
be appointed are—seven, who have got
eminence in that field, two by the
Government and among them one will
be the Chairman of the Gbvern-ing
Board. This settles the whole dispute
which was existing there. And the hon.
Minister has also considered the wishes
and aspirations of the people living in
Auroville and therefore the Residents'
Assembly has been given the power to
administer the day-to-day administration
of Auroville.

One thing I would like to suggest to
the hon. Minister. The Governing
Board is to meet once in a year. |
request the hon. Minister that since the
activities at Auroville are going on very
rapidly now, whether it is
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cultural side or the educational or
research side, or on the cottage
industries side, the Governing Board
should meet twice a year so that any
misgivings, any shortcomings are got
over.

Then to give international im-
portance to Auroville, an International
Advisory Council has been envisgged
under this Bill. Earlier the Board was
there which had persons belonging to
various  categories from  various
countries, including one member from
UNESCO. The sa e set-up is to be
continued.

Sir, another important aspect of this
Bill is that the Governing Board,
while deciding a matter, has given
importance to the Residents' Assembly
of Auroville. Tha is provided in
clause 17 which says, "to promote the
ideals of Auroville and to coordinate
activities and services of Auroville in
consultation with the Residents'
Assembly. . ." Therefore, in the matter
of the Governing Board deciding on
any issue relating to the ideals which
have been envisaged there, the hon.
Minister has given due thought,
giving importance to the people who are
living in Auroville so that these ideals
are not diluted.

Further, I have to point out one
contradiction which I think the hon.
Minister will consider. Clause 21 says :
"In tendering any advice to the
Governing Board, the Council shall
endeavour to secure..." 1 would request
the hon. Minister to consider that the
Auroville International Advisory
Council can give advice to the
Government and not to the Governing
Board. The International Advisory
Council. T find, is the supreme body
which consists of international persons
of eminence in spiritual matters.
Therefore, they can give advice to the
Government and not to the Governing
Board.  Government takes  over
Auroville and there-
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fore, they have to give advice to the
Government.

Sir, 1 feel that with the kind of
activities going on in Auroville in
respect of afforestation, dairy farming,
computer technology and educational
research, with caution and with the
support of international agencies,
Auroville will become one of the best
international institutions as envisgged
by the Holy Mother when it was created
in 1968.

Sir, on the educational side, eminent
persons from various countries had been
brought and seminars and conferences
were held in 1985. Thereafter, to my
mind, research in education—basic and
advanced—and seminars and
conferences have not taken place for the
past 2 1/2 or three years. Therefore, i
would like to request the honourable
Minister to consider holding
international seminars on the
educational side in Auroville so that we
can improve the educational system in
our country by using the valuable
suggestions and advice given at such
seminars.

Sir, since the time is too short, 1
would only say that this is a com-
prehensive Bill which has been brought
by the honourable Minister with due
thought and consideration to the
aspirations of the people of Auroville,
for which I congratulate the honourable
Minister.

Sir, I support the Bill. Thank you.
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entirely material guarantee."
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Like the sea-
gull—who tries to teach her child
fly, high, more high and more high.
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¥ o 4 a3 gw g 1 =mifEe
M=y TEAT :—:J;T‘ 2 | fawdyamg
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gt & vmat gdE ot i wifEw
AR geifes, sfr w@e eafs,
wEfifeen #iT Seati Aol # -
97 TFGT ¥ AT fAwIE T BT AU
femat ar ) gwd 97 W oftsq w5
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Z ¥ qrefen whea & s
ST gReA qET Eiarar IR afewar wy
X FL A WAmgEal 9T sara faar
o ag o 9ifagy ofga g, wam
qragar &t CRGT § IEPr OHIHL
T I S@aq F7 afeEeaar Fvdr)
gAX Ffa ) sanER gug ¥ faar & -

o & T Sy saeq, s9w faat g
g1 famm

%nraq I Tt gy, Frofadt wmaar
g AT

wiaxal &t Aafkat 3717 &7 swerews
foar = =T W H & a1 @@
aafgd § | SR GAT AT TR 47 ;

"Earth needs a place where men can
live awgy from national rivalries,
social conventions, self-contradictory
moralities and contending religions,
a place where human-beings freed
from all slavery to the past can
devote themselves wholly to the
discovery and practice of the divine
consciousness that is seeking to
manifest itself. Auroville wants to be
this place and to offer itself to all
who aspire to live the truth of
tomorrow."
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araA FyAaTers WY, S At
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JqEHTRE (St FWo FARAAWGT)
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TATH ST 5AT FT TEM 5V ¥4
aEAT F AR

wa ¥ T® 3w A1 SIEW
Fite §in =9 FH TR qEe
afss AT W F—wafiw and, -
foga winmei, afer AWS WiR
wfas g2Ee mEEsTl AE |
g HEW % HEql F1 W19 TH A
%G W1 mEaal Wi ®IEqT %
qmw g1 TR0 FWgr wTAT wifeu
aifs % F9T FE o WA T
T ER | TR wwiaT getAmee
frqe & wreE wiv wreaifem gedl
F1 TH wiRfaET & T&r s1q | St
7% GG OEY &N ®, WG ¥ OREX

AfwaATE Hag &, §, W ¥ W\

% g ¥ sigm &
EEECE L
ITE: GiF 7 T A,
a7 aq1 s 9ft g€ n

fons oim & fEmda w1 2 W@
FEU ¥ 7w Ag W &wal g "
F fosr Fifq & a9 § 0 IO FA
q7 IHFI§ JET T FgAT wgal g—
The business of both parent and
teacher is to enable and to help the
child to educate himself , to develop
his own intellectual, moral, aesthetic
and practical capacities and to grow
freely as an organic being, not to be
kneaded and pressured into form,
like an inert plastic material.

st fest i foers @1 38 v §
fr 738 R4 fa fomy #1 =@ fosmor
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SHRI P. SHIV SHANKER
Mr. Vice-Chairman, 1 thank the
honourable Members for the support
(hat they have given to this Bill.
Honourable Members have given
soms suggestions and I would like
to mak? my submissions on the
suggestions made by the various
honourable Members which have
a great bearing. One aspect which
more than one honourable Member
has referred to, particularly the
honourable Mrs. Najma Heptulla,
is this. Mrs. Najma Heptulla has
referred to her amendment to the
Bill. I would Ilike to invite her
attention to the preamble of the
Bill. In fact, if the whole thing is
read, it is not only an institution
of national importance, it is
institution of international impor-

[1 SEPT. 1988]
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tance. In the premable it is said :
"WHEREAS Auroville was founded by
the "Mother' on the 28th day of February ,
1968 as an international cultural
township". The import tance is of its
international status. Then it is also said in
the preamble: "AND WHEREAS under
the management of the Central
Government and under the overall
guidance of the International Advisory
Council ..— because we are
contemplating the International Advisory
Council only because of the fact that this
is an institution of international
importance.

Further, it has been said in the
Preamble :

"And whereas Auroville was
developed as a cultural township with
the aid of funds received from
different organisations in and outside
India, etc., etc.,."

So, it is an international organisation
and the aid has come from organisations
ouside the country as well. Very
substantial grants have been received
from the Central and  State
Governments. Now, [ have already
submitted in the opening speech of mine
that the UNESCO has also passed
several resolutions  support of the
institution. Therefore, the submission
that I would like to make, without going
deeper into it, is that this -is an
institution of international importance.
Now, to bring it down to the level of an
institution of national importance
would, certainly not be good.

DR. (SHRIMATTI) NAIMA
HEPTULLA : You see, I am a member
of the Indian Parliament and I am an
Indian and I can only talk of things of
national importance. If you want to give
it international importance, I will be

very happy.

SHRI P. SHIV SHANKER : I was
only trying to submit that the status of
the township which it enjoys should not
be circumscribed to the national level
Thereis one more
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aspect which I thought I should
refer to. I was trying to go into the
various other national institutions
which have been recognised
as national institutions.
and I have found that first, they have
to be brought in and developed, as
we have now taken it statutorily
and developed, and
then a nomenclature has to be given.
That is a subsidiary issue. But I thought
that the primary issue which I must put
forth for the consideration of the
honourable Members is that this is an
institution of international importance
and if it is still felt at a latter stage, as the
honourable Members were very keen,
that it should be considered as an
institution of national importance, then,
of course, we will give due
consideration at that particular stage.

DR. (SHRIMATI) NAIMA
HEPTULLA: Thank you.

SHRI P. SHIV SHANKER: One of
the honourable Members was pleased to
make a suggestion that the meetings of
the Governing Board should be at least
twice a year instead of once a year. |
thought of inviting the attention of the
honourable Member and also of the
House to clause 14(1) which says that
the Governing Board shall meet at least
once a year at Auroville. It says "at least
once a year" which-means that it can
meet more than once as well. He said
that it should meet at least twice. Now
this means that it can meet more than
twice.

Another honourable Membe was
pleased to make a susggestion that
instead of the Governing Board, the
Council should advise the Central
Government within the meaning of
clause 21(4). I thought that some of the
honourable Members themselves have
answered this point. In fact, the Preamble
itself says :

"Whereas for the purpose  of
encouraging, continuing and con-
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solidating the aforesaid activities of
Auroville, it is necessary in the Public
interest to acquire the undertakings of
Auroville and to vest them in a body
corporate established for the purpose".

Now, the body corporate is the
Foundation add if you read certain of
the provisions, the position becomes
clear. Clause 11(3), which deals with
Governing Board, says like this :

"The general superintendance,
direction and management of the
affairs of the Found-tion shall vest in
the Governing Boatd which may
exercise all the powers, etc., etc. ..."

It means the advice of the Council
should be to the Governing Board and
not to the Central Government. Equally,
I think, the honourable Members would
be pleased to read clause 17 of the Bill
which deals with the powers and
functions of the Governing Board
which cover the entire Auroville
Foundation, its working and its
development, making plans for its
development, etc., etc., which are to be
done by the Governing
Board.Therefore, we thought that it is
absolutely necessary that the Council
should advise the Governing Body
which is the real body to carry on the
work of the Foundation. Therefore, I
think that the suggestion that has been
made that the Governing Board should
be substituted by the Central
Government, to my mind, appears to be
slightly scuttling the chances of the
Governing Body if it is accepted.

An hon. Member has made a very
good suggestion that there should be an
international seminars at Auroville.
That is something which could be taken
care of. We need not do it at this stage.
But I will certainly look into it.

In fact, by and large, except these
suggestions, the hon. Members-
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have supported the provisions of the
Bill.

Without taking more time, I would
submit that so far as the Bill is
concerned the Bill seeks to encourage an
international township. Very rightly the
hon. Member was saying that we started
the concept of Vasudheva Kutambakam
And that is why, our concept, and
always the whole Indian culture, is
based on the concept of brotherhood of
the people of the world. Now, that is
how we have evolved our ethos and
values and it is to strengthen those ethos
and values this institution is sought to be
taken over so that it is vested in a
foundation, and that foundation which is
autonomous* and which is absolutely
independent will run this project which
is international in nature in every
respect.

I am grateful to the hon. Members
for the support they have given, and I
have no manner of doubt that with the
good wishes of this House naturally the
work of this institution will get
inspiration and, in the ultimate analysis,
this will go a long way in strengthening
international society.

[The Deputy Chairman in the Chair]

The Deputy Chairman: I shall now put
the motion moved by Shri Shiv-Shanker
to vote. The question is:

"That the Bill to provide for the
acquisition and transfer of the
undertakings of Auroville and to vest
such undertakings in a foundation
established for the purpose with a view
to making leng-term arrangements for
the Dbetter ma-ment and further
development of  Auroville in
accordance with its original charter and
for matters-connected therewith or
incidental thereto, be taken into con-
sideration."

The motion vas adopted.

[1 SEPT. 1988]
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THE DEPUTY CHAIRMAN:
We shall now take up the clause-by
clause consideration of the Bill.

Clauses 2 to 18 were added to the
Bil).

Clause 19 (Functions of
Residents' Assembly)

SHRI P. SHIV SHANKER:

Madam, I move:

1. "That at page 9, line 5, for the
figure "33" the figure "32"be
substituted.”

The question was put and the motion
was abopted.

THE DEPUTY CHAIRMAN
The question is:

"That clause 19, as amended,
stand part of the Bill."

The motion was adopted.

Clause 19, as amended, was added
to the Bill.

Clause 20 was added to the Bill.

Clause 21 (Advisory-
Council)

SHRI P. SHIV SHANKER:
Madam, I move:

2. "That at page 10, lines 8 and 9, for the
words "Governing Board" the words
"Central Government" be substituted.

The question was put and the motion
was adopted.

THE DEPUTY CHAIRMAN:
The question is:
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"That clause 21, as amended,
standpart of the Bill."

The motion was adopted.

Clause 21 as amended, was added to
the Bill.

Clauses 22 to 27 were added to the
Bill.

Clause 28 {Trusts and bodies to carry
on existing activities)

SHRI P. SHIV SHANKER :
Madam, I move :

3. "That at page 11, lines 36 to
40, clause 28 be deleted."”

The question was put and the motion
was adopted.

6.00 P.M.

i Clause 28 was dropped from the B
ill.

Clauses 29 to 35

SHRI P. SHIV SHANKER
Madam, I move :

4. "That at pages 11 to 14, clau
ses 29 to 35 be renumbered as
clauses 28 to 34 , respectively."

The question was put and the motion
was adopted.

Renumbered clauses 28 to 34 were
added to the Bill.

The Schedule was added to the Bill.

Clause 1 was added to the Bill.

THE DEPUTY CHAIRMAN
There is an amendment by Shrimati
Najma Heptulla about the insertion of a
new Clause 1-A.

DR. (SHRIMATT) NAJMA
HEPTULLA Madam, the hon.
Minister has given some assurance. So,
I am not moving my amendment.

[RAJYA SABHA]
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The Enacting Formula, the Preamble and
the Title were added to the Bill.

SHRI P. SHIV SHANKER :
Madam, I move :,

"That the Bill be passed.”

The question was put and the motion
was adopted.

STATEMENT BY MINISTER

Re. Incident that took place near
Prime Minister's Residence on Ist
September, 1988

THE DEPUTY CHAIRMAN : Shri
P. Chidambaram will make a statement
now.

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND
PENSIONS AND THE MINISTER
OF STATE INTHE MINISTRY
OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : Madam, I wish to
inform the hon. House that an
application was received by the Delhi
Police from Shri  Upendra, Member
of Parliament, Leader, Telueu Desam
Party, on 29-8-1988 informing the
Police that the Telugu Desam Party
would be staging a dharna at the Boat
Club on 31-8-1988 and 1-9-1988.
Permission  was accorded. In the
application no mention was made about
their intention to proceed -either to
Parliament House or to the Prime
Minister's residence.

On 1-9-1988, at about 0830 hours,
about 300 members of the Telugu
Desam Party, including M.Ps, and
M.L.As., assembled at the Boat Club.
Later they started to proceed towards
Ran Marg where prohibitory orders
under Section 144 Criminal Procedure
Code were in force. On being prevented
from doing so, they turned back on Raj-
path and from the Janpath side sart-



